Government of Jammu and Kashmir
Department of Law, J.stice and Parliamentary Affairs.
(Power Sertion) Civil Secretariat,
Jasamu/Srinagar.

iotification
Jammu, the 4" of November, 2020

S.0 360 .- In exercise of the powers conferred by sub-section (1)
of section 20 of the Cod> of Criminal Procedure, 1973, the
Government hereby appoint Officers of District Ganderbal mentioned
in Annexure “A” to this notifization to be the Executive Magistrate (s)
who shall exercise all the powers of an Executive Magistrate (s)
within the territorial jurisdiction as may be assigned to them by
District Magistrate Ganderbal till the DDC & Panchayat Bye-
Elections 2020 are over.

By order of the Govern et of Jammu and Kashmir.

Sd/-
(Achal Sethi)
Secretary to Government,
Department of LI&PA.

NO:LD(P) 2008/Ganderba’ Dated:24-11-2020
Copy to the:-
I, Principal Secretary to Gover:iment, Revenue Department.
2. Joint Secretary (J&K) Minisi-y of Home Affairs, Government of India.
Divisional Commissioner, . shmir.
4. Deputy Commissioner, Gan:=rbal.
5. District Election Officer Ga: ferbal. This is with reference to his letter No.
DEOG/2020/4590-98 dated 2-11-2020.
6. General Manager, Government Press, Jammu for publication in an exira-
ordinary issue of the official < iazette.
7. 8.0 Section, Depaitment of | 3 w, Justice and PA ( W.7. S.C).

8. Concerned file. -.

(Khursheed Ahmad Bhat)
Deputy Legal Remembrancer

o

Pepartment of Law, Justice &P.A
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